SCHEDULE Il

[FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulation, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF FASHION EQUATION PRIVATE LIMITED
SL.NO PARTICULARS DETAILS
1 | Name of the Corporate Debtor FASHION EQUATION PRIVATE LIMITED
Date of incorporation of Corporate
2 | Debtor 11.05.2017
Authority under which Corporate Debtor
3 | isincorporated / registered Registrar of Companies, Chennai, Tamilnadu
Corporate Identity No of the Corporate
4 | debtor U74999TN2017PTC116486
Address of the registered office and Door No.6, Plot No.1, 1* Cross Street, Lakshmi Nagar ,Porur,
principal office (if any) of the corporate Chennai 600106.
debtor
5
Date of closure of Insolvency Resolution
6 | Process 24.10.2022
Liquidation commencement date of
7 | corporate debtor 24.07.2023
Name and registration number of the
Insolvency Professional acting as SATYADEVI ALAMURI
8 | Liquidator Regn No.IBBI/IPA-002/1P-N00071/2017-18/10205
No.23, Lake Area, 37 Cross Street, Nungambakkam,
Address and email of the liquidator as Chennai 600034.
9 | registered with the board Email regd with IBBI: satyadevifcs@gmail.com
No.23, Lake Area, 1% floor, 3" Cross Street,
Address and email to be used for Nungambakkam, Chennai 600034.
10 | correspondence with the liquidator Correspondence Email id: cirp.fashionequation@gmail.com
11 | Last date for submission of claims 23.08.2023

Notice is hereby given that the National Company Law Tribunal, Chennai Bench, Division | has vide IA No. 1377/CHE/2022
in CP No. CP/IB/323(CHE)/2021 ordered the commencement of liquidation of the FASHION EQUATION PRIVATE LIMITED
on 24.07.2023 ,(Order uploaded on 31.07.2023) being date of passing of order of liquidation under section 33 of the code.

The stakeholders of FASHION EQUATION PRIVATE LIMITED, are hereby called upon to submit their claims with the proof on
or before 23.08.2023 to the liquidator at the address mentioned against item No. 10.

The financial creditors shall submit their claims with the proof by electronic means only. All other creditors may submit the
claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of ¢laims shall attract penalties.

Please note that in case a stakeholder does not submit its claims during the liquidation process , the claim submitted by
such a stakeholder during the corporate insolvency resolution process under the Insolvency and Bankruptcy board of India
(Insolvency Resolution Process for Corporate persons)Regulations, 2016,shall be deemed to be submitted under section
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From today generating e-Invoice is mandatory

for all B2B supply of Goods or Services or both, or for exports, for taxpayers*
whose Aggregate Annual Turnover exceeds I 5 Crore in any of the preceding

financial year.

e-Invoices bear Unique Invoice Reference Number
generated through Invoice Registration Portal

How will you benefit from e-Invoicing ?

Return

Auto populated GST

Lesser paperwork

Auto reporting to GST

porta

Lesser compliance
burden

Seamless transmission
of Invoice

Auto-sharing with the
buyers for reconciliation

For more detmls ]

Please refer to the Notiﬁcallon No. 10/2023-Central Tax dated 10.05.2023 read with
Principal Notification No. 13/2020-Central Tax dated 21.03.2020

*Except certain natified categories of taxpayers

(Ploase scan for details)

Central Board of Indirect Taxes and Customs
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